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On the prayer of Mr.U.K.Gozuain1 
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2001 	8hri KhaDinamani 8ngh regpon 

dent No.3 is present in the Coitrt and 
/ 	 filed the replye.No reply so far filed 

:1 	 on behalf of the respondents NOl & 2 
L.st on 9401 for orders. The respon. 

dent presence kept on records and his 
14 personal presence 1sexempted for the 

time being. 

H 

Member 	I 	 ViceLhajrman 

•- 	• 	1i -- 
ø 

26.3.01 	Shri igh,Dnamaj ingh resxndent 
Io.3 is prcent in the Cotrt and £1ed 

- 	 the reply. 410 rep1so far filed on 
bea1 f of 1espondezt 11. 1 & 2 • X4 3t 

on 9 • 4101. for order5. The presence of 
respondent No. 3 is recorded and his 

petsonal Presence is xempt& for the 

tire being. 
34  

Mber 	 V.ce-Chajrrnn 

9 4 2001 	 Reply has'been Liled on behal 	oL 

r4pondent No.3. The respondnt Nos.1 and 2 

my Lile written statement, i1- they are so advi sed. 

Lth ior orders on 10.5.01. 
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14.5.01 1'k6 Contempt Petitions are directed 

for alleed violation of the order of the 

Tribunal p red in respective number of 

O.A. invoIvein the contempt Petition 

which has now 	en stated that the judqm 

ent and order 	O.A.. The subject 

matterof the wrjt ' tjtjon before the 

High Curt and the or of this Tribunal 

are also assisted by th\fligh Court. In 

that view of the matter th ' Contempt 

Pr caeding stand dismissed. 

1emb r 	 Vice-Cha an 

14.5.01 
This C,P* has been Piled for alleged 

1violatlon of the order of the Tribunal 
date 12-00 paosad in Q..No, 

it has now been stated that the judgment 

and order of Tribunal dated 16-2-00 is 

tho 8ubjectmattor of a Urit Petitjori 

before the High Court and the High Court 

has &tayod the order of the Tribunal, 

:°° the matter is under o*aminatjon by 

the High Court quostiori or procooding 

with comtompt petition, does not once. 

ccordingly the C.P. stands diemissad, 

( member 	 Vice.Chajrine,, 

H 
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IN THE CENTRAL ADMINISTRATIVE TRIBIJIIAL 
GUWAHATI BENCH :: GUWAHATI 

çIvlL CONTEMPT JURISDICTION) 

Contempt petition No. 	/200 
/t 

IN THE MATTER OF : 

An application under Section 17 of 

the Admnistrative Tribunals Act 

1985 read with Rule 24 of the CAT 

(Procedure) Rules 1987. 

AND 

IN THE MATTER OF 

Willful and deliberate violation of 

the orders dated 2.3.2000 passed in 

OA No. 82/2000 (Sri K.S. Themi - Vs 

- Union of India & .Ors. ) 

- AND 

IN THE MATTER OF 

Sri K.S. 	Themi, 	Hundung, 	Dist.- 

• 	 Ukhrul, Manipur. 

• 	• 	. . . Petitioner 

-Vs-' 

Secretary 	to the Government 	of 

India, Iiinitry of Home, New Delhi. 
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2. 

The Registrar General of India, 

2/A Nanshing Road, New Delh-1100i1. 

- 	 3. Shri Kb. Dinamani Singh, 

Director of Census, Manipur, Imphal. 

Contemners/RespondentS 

The humble petition on behalf of the abovenamed 

Petitioner. 	- 

MOST RESPECTFULLY SHEWETH 

That the Petitioner is a retrenched Census employee. 

He was engaged, during 1991 Census as LDC. He is 

qualified to hold the post of Asstt. Compiler, Computer 

and other such Group C post. 

That the. Petitioner being 'à retrenced 	census 

employee, he is entitled to get preference in the 

matter of appointment as perthe ciroulars of the 

Government of India and also as per the decisions given 

by the Supreme Court of India in respect of retrenced 

Census employees. inspite of such a position when the 

PetitiOner was not appointed against available and 

suitable vacancies, he had to approach 	this Hon'ble 

Tribunal by filing OA No. 82/2000 .. In view of the 

settle legal position the OA was disposed of by 

Judgment & Order dated 2.3.2000 by which direction was 

issued forappointment of the Petitioner immediately 

within a reasonable time after occurrence of the 

vacancies, not later than two months from the date of 
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receipt of the. order. 

A copy of the said order dated 2.3.2000 is 

annexed hereto as Annexure-1. 

3... That inspite of receipt of the copy of the said 

order by all the Respondents and inspite of there being 

vacancies the Respondents had not taken any action so 

far towards appointment of the Petitioner. Be it state 

here that apart from the regular vacancies, under the 

disposal of -the Respondent No, '3, there are also 

vacancies created for 2001 Census and the Petitioner 

can very well be accommodated against any one of such 

group 'C' vacancies. The fact that there are existing 

vacancies . is amply born out from litters dated 

21.6.2000 -  and 5.9.2000 wherein it is clearly indicated 

that there are vacancies. Be it further stated here 

that, even after the order of the Honble Tribunal 

persons have been -promoted to various group C posts and 

to that effect office order dated 22.8.2000 has been 

issued promoting persons from LDC to UDC ; computers to 

	

- statistical assistants and assistant compilers 	to 

computers. 	All 	such promotions have 	been 	made 

temporarily 	against 	resultant vacancies 	of 	the 

temporary posts sanctioned for census of lndia 2001.-  

Copies 	of - the letters dated 21.6.2000 	and 

5.9.2000 	are annexed as Ann-exure--2 	and 	3 

res pect iv ely.  

4. That from the above it is crystal clear that the 

Respondents have completely disregarded and disobeyanôe 
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the orders of the Hon'ble Tribunal for which they are 

liable for Contempt of Court Proceedings. lnspite of 

the orders of the Hon'ble Tribunal for appointment of 

the Petitioner either against regular vacancy or 

against census vacancies, many vacancies of both the 

categories have been filled up by promotion and some 

more vacancies are sought to be filled up on 

deputation. This is out and out a case of contempt. The 

period of two months fix by the Hon'ble Tribunal has 

long elapsed, but •yet the Respondents have not 

implemented the orders of this Hon'ble Tribunal and 

instead the vacancies are being filled up by other 

methods without .firt appointing the Petitioners. 

5. That the Petitioner states that as air.eady stated 

above there are vacancies in group C cadre such as 

Asstt. Compiler, Computor, LDC, FF110, Draftsman,, Hindi 

Typist, Statistical Asstts. etc, at the disposal of the 

Respondent No. 3. The said vacancies are long term 

vacancies as well as the vacancies created for 2001 

census. The Petitioner can very well be accommodate 

against any one of those vacancies. However, the 

Respondents turning a deaf ear to the representations 

of the writ Petitioner and defying the orders of this 

Hon'ble Tribunal have resorted to other mode of 

appointment so as to frustrate the claim of the 

Petitioner. This is a clear case of Cortempt of this 

Hontble Tribunal for willful and deliberate violation 

of the orders of the Hon'ble Tribunal. 



That the Petitioner states that Rule 24 of the CAT 

$Procedure) Rules 1987 empowers of theHon'ble Tribunal 

to pass appropriate order towards impiementation.ofthe 

orders of the Hon'ble Tribunal and to secure ends of 

	

justice. 	The Petitioner apart from invoking 	the 

Contempt jurisdiction of the Hon 1 ble Tribunal has also 

invoked its.power under Rule 24 of the said Rules for 

appropriate relief. 

That this application has been filed bonafide and to 

secure the, ends of justice. 

In the premises aforesaid it 

is most 'respectfully prayed that the 

Han'ble Tribunal may be pleased to issue 

Notice calling upon the Respondents to 

show cause as to why Contempt of Court 

Proceedings should not be drawn up 

against each and every one of them for 

willful and deliberate violation of the 

order dated 2.3.2000 passed in QA No. 

82/2000 and as to why appropriate 

orders/direction shall not be issued 

towards compliance of the order dated 

2.3.2000 passed in OA.No. 82/2000 and 

•upon hearing the parties on the 

Oause/causes that may be shown and on 

• • perusal of records be pleased to punish 

the, contemners and further be pleased to 

pass appropriate order ' towards 

impIementtion of the said order dated 
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2.3.2000 and/or be pleased to pass such 

further order/orders as the Hon'ble 

Tribunal may deem fit and proper. 

And for this, your Petitioner as in duty bound, 

shaH ever pray. 

Affidavit........ 



-7- 

AFFIDAVIT 

I, 	Sri K.S. Themi, aged about 33 years, 	son of 

Shangreifa, resident of Hundung, Dist.-Ukhul, Nanipur, 

do hereby solemnly affirm and state as follows 

That I am the Petitioner 	in the accompanying 

application. I am fully conversant with the facts and 

circumstances of the case. 

That the statements made in this affidavit and in 

the 	accompanying 	application 	in 	paragraphs 

-t O 	 are true to my know I edge ; those 

made in paragraphs 23 	 being matters of 

records are true to my information which I verily 

believe to be true and the rest are my humble 

submissions before this Hon'ble Court. 

And 1 sign this affidavit on this the 18th. day of 

September, 2000. 

Identified by me 

Advocate 

Deponent 

Sol omn I y 	affirmed 	and 
declared before me by the 
Deponent who is identified 
by Sri U.K. Goswami on 
this 16t h day of September 
2000. 

\\ 

H 
Advocate 
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DRAFT CHARGE 

The contemners/Respondent are guilty of Contempt 

of the Hon'ble Tribunal for willful and deliberate 

violation of the order  dated 2.32øøø passed in OA No. 

82/2000 and accordingly they are liable for Contempt of 

Court Proceedings and appropriate punishment.. 
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Central, Adnjinjstrtjve Tribunal  
GUWAHATI, BENCH GUWAHATI 

I , . 

ORDER SHEEf 

4?fJ4cATI0N 	. 	 OF 19 - 	
. 	

I 

App1icant(s). 

Respondeut(s)  

• Advocate for App1cant(s) /• 	' 4 	' 	'• 

	

, 	S.  
Advocate for Respondent(s) 'L 	k 

I •4LJ-J____-- 

1 2.3.2000 	Heard Mr S.$arma,jparfled Counsel 

for the applicant and Mr A.rjeb Roy. 

• learned Sr.C.C.S.0 for the respondents. 

	

As 
'1 	 • 	

agreed by both sides this appl1catjo 

	

.. : 
	 -• •.. 	is disposed of at the admission stage. 

The applicant is a retrenched 
• ce6sus employee and in this applicato 

he prays that he may be appointed against 

	

4 	 any vacancy in Group c posts that may 
- occur in Connection with the census 
operation of 2000 in the office of the 
Director of Census Operation, anipur. • 	 - 	• - 
	The learned counsel for the parties 

	

• 	. submIt that the case is squarely covered 

contd., 
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0t the Registry 	
Order or the Tiibun;tj 
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2.3 .2000 

• \. 	 ) 

by thle deci sion of the Tribunal dated 
in '0A'No4'S 0fL11gg9 C.I. 

inq 	tthi- 6f India and others. In 
qqer it was held 

)1 	 Is agreed by the counsel 
or thé parties that as per the 

deci sion of the Apex Court in 
Government of Tamil Nadu and 
another vs. G.Md.nienddeñ and 
others (1999) 7 $C 499, the 
applicant is entitled to get the 
appointment wher .t -i new acancy 
will arise. As pé'the aid 
decision the learned Counsel for 
the parties submit that the appli-
cant mayb àbsbrbd..j.,  the vacan-
cy that will occur for Census of 
2000, in a suitable post which 
he is the 
judgme- (- te Jpex 6uxL€. . . 

Mr Sarma draws particular attention to 

para 4 of the judgment In Government of 
Tamil Nadu and another Va G.McA 2nmen-
Udeen and others (1999) f SCC 499 in 
which the i-ion ble Supreme Court had 

held as fol1os 

"Several -.contentjcns have been Af 	

'rjsed beforecu -s!Jbut ±n-jew of 
the stand taken now by the äppe-
liarits, it is unnecessary to 
exani.ne them. On 11.3.1999,when 
the matter Came up before us,we 
heard the learned counsel of both 
sideq,  at length and felt that consi.dering the 

special features 
of the case it would be appropri-
ate tor the State. Government to 
frame a scheme to absorb the 
resppndent.s and other employees, 
who were similarly placed and 

• 	who iave been retrenched. On the 
coimnencement of the Census opera-
tion, persons who have registe. 

• 	red themselves in the employment 
exchge get jobs in that Depart-
ment. However, when the project 
is over, their employment would 
cometo an end and they are retre-
nche6 thereby,  losing both the 

• 	ernp-lyment and their position in 
the ~ueue in the employment 
exchange. Bearing this aspect In 
mind the Government was asked 
to work out an appropriate scheme V 

In view of the above, we dispose of 
th.s application with a direction to thE 

respondents to consider absorption of 

• I 

(avAt 

Contd.. 
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'Tribuhal  

the applicant in a vacancy that will 
Occur for census pppj!;at  ions of 2000 
for which the 

respondents'shall  make appo.jnt_ 
eflt lWed lately., occurence of the 

vacancy subject tO the fulfilment Of 
• .thee1igjbjjy COfldjtj05 and in accor-
dance with law. 

The application is accordingly 
disposed of. No order as to costs. 

Sd/..VICE CHAIRMAN  

2.3 .2000 

-I 

1 ,4* 

I 
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H: 
• 	3.32Ql2/3/2OOOCLjtt 	

yuiam Laikc1i 
, 2l.62OOO 

TO 

The teputy.  ISXect0Z Ad .V 
0/0 the ftc istrar General of India 

• • 	 Iotah Rou 	 2/A' Maflain Roads 
Al 0011* 

• SUbat1. 	COfl9titU4AYfl/0€ i)PC in the off ice of the DirOCor 

- Of CenSUS OZ)GrEtiOne • MEnipflr. 

I hir1e.th.bOnOUr to refer to th.fl 0ffis ardor qo.j.32Ol2/ 

3/2QOOuEstt.'8atnd 27.4'OOO id copy endorsed to the Of fice of 

the 
Registrar GOneral* r&dis nd to say th t the ,epartentel 

motion Caritttee(1)PC) in respect of the ?011P C I) pO3t hC bc 

coflatituted with the ifretOr Lw 	irmn ( Copy of th O 	3 

• 	oed £ *efe4flCO).. 	 . 	 - 

• 	• purther, T cm to sicte that thin of ice has be'3Z% anc.iCfl 

a. nuuber ,  of 2OOi..CeZ25U5 
posts in diforent grac3oti w.o.f.t.2.2000* 

t present one post .øf.DOi)UtY i)irt?ctOr is yinc vacant rinc3 N57 93 
* and request han been made to fLU up the pc in this 

c0rm2Cti0  

howeVer ttW rtcw the post hc not yut batn llcd t. 
Thin Pf?iC 

has .o a3.ternati.V3 utxt,to CQttittG the DP.C. to orb1O this of fi 

tO taICS up neaO8arY aeOfl in RUing up the p09W 'oited in 

øonnctiOfl qith 200 OflU3 an well a the long term vcat poJtE 

in time. Hence this office aS 0otitut the t).P.C. 	OUic) 

Order dated 27.4. 2000  rerre 	,.bove with Ut DirtCr of thio 

fjC as 
T am, trcore. to reeSt ya'i 1itd1y to convoy tho 13CflC 

• .tton of the R0giStte)! ccrnealp. Xndia to the appr0Va3 Of thQ D.P0C. 
C0fl3titUtO4 in this DireCtCCt0 arid cOmfffl.miCt0 tnesome to thin 

off ice at an early 6at. 

'r fdthft1ll'J, 

( 	. flYN1ANI SINcH ) 

M..zb. 	 J%X tO • 0305 220215 
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NO 0 A.12021/5/98_Apptt 

GOVERNMENT OF INDIA 
MINISTRY OF HOME AFFAIRS 

OFFICE OF THE DIRECTOR OF CENSUS OPERATIONS 
MANIPUR 

VACANCYNOTICE 
Impai ,/9/20O0 

It is proposed to fill up some posts as detailed in the 
Annexure-I by transfer on deputation basis in the office of the 
Director of Census Operations, Manipur, Imphal against the short 
term gecancies created for 2001 Census from amongst suitable off icers/ 
r officialsof the Central/State/UTS Government Departments ful-

filling the :eligibility condition as indicated against the posts, 

The oav of the selected officials will be reu 1 ate i accordeance with the instruct on contained in the Department o? 
Personnel and Training 0)4 No. 2/12/87-Estt(Pt.II) dated 29.4.98 as 
amended from time to time. 

eriocI f deputation will be initially upto 28.2.2001 which may be extonaea ror further period. 

Applicatton of the officials who are suitable and willing 
and eligible for appointment by ttansfer on deputation basis may 
be forwarded in the enclosed prescribed proforma at Ar-hnaxure 	II 
along with thetr ACR Dossiers for preceeding 5 years and Vigilance 
Clearance Certificate to thisrioffice 	within 6 veeks from the 
date of publication of advertisement in the Employment News. 

Those officIals who volunteer for these posts will not be 

-a 
	 permitted to withdraw their names later on. 

(i 	RèJ1SIr\Jfl) 

TELEFAX 03e5-220215 

No.A 0 12021//98-Apptt/ 	 Irnphal, 5,9.2000 
Copy to:- 1) egistrar Gitrar Gerral, India, 

Kotah House AnOex?,fA, Maüsinqh Road 
NEW DELHI - 110011 with reiereñce to their letter 
No 0 12011/4/2000-Ad.IV dated 14.22000. 
All DCOs in the .State/UTs. 

Deputy Direçtor(Advertisement) 1Jt/P P T.I.Euildirig 
Parliament Street, New Delhi - 11002 vJith 3 copies) 
for publication in Employment News. 
The Chief Secretary,Govt. of Manipur. 
All Central/State  offices located in Manipur. 

- 

DIRECTOR 
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C.P.No.21 cP2000c 

SHRI K.S. THEIMI 	 C 
VERSUS 

• 	 SHRI !3INAMANI SINGH ANb 0J 

AND  — 

 

—. 

IN RE 

SHOW CAUSE PILED BY THE 

RESPONDENI' N0.3 SHRI KH. 

• 	 DINAMANI SINGH,t)IRECTOR OF 

CENSUS, MANIPtR, IN THE SHAPE 

OF AFFIDAVIT. 

I,SHRI KH. DINMANI SINGH.Director of Census, Manipur,Imphal, 

do hereby solemnly affirs and state as follows : 

That I am the Director of Census. Manipur.Imphal and I have 

been impleaded party Respondent No.3 in the Instant C.P. along with to 

others. I have received a copy of the aforesaid C.P. from the 1giBtry 

of the Hon.'ble CAT, Guwahati Bench, Gtwahati•, gone through the same and 

understand the contents thereof. As such I am competent to swear this 

Affidavit and file in the Hon'ble Tribunal as directed. 

That before traversing to the parawise reply to theC.P. this 

deponent respectful.ly submits that he. has great respect and high regard 

to the Hon D1e Tribnnal and 1e has no such record of being disobedience 

and disrespectful to the Judçernent and Order recO,d passed by the Hon'ble 

Tribunal iii any manner at any point of time being a member of ptblic 

service. However, in the intant case the deponent has become handicap 

in view of the policy decision taken by the Govt. of India which was 

circulated vide No.12011/4/2000-.Ad.IV dated 12.02.2000 issued under the 

haild of Under Secretary to the Govt. of India, Ministry of Home Affairs 

and also No.12011/3/2000-Ad.IV issued under the hand of Joint Registrar 

General of India and subsequent conunications to the effect. 

That this deponent does not admit any of the facts e  allegations *  

statements, averments made in the aforesaid C.P. save and except these 

have been specifically admitted hereunder in this Affidavit. Further 

the statements which are not borne on records have been categerically 

denied. 
contd. . .2/-. 



S 

4. That as regards the contents of paragraph 1 of the C.P. this 

deponent does not make any comments since these are matter of 

records. 

S. That as regards the contents of paragraph 2 of the C.P. this 

deponent admits truthness of the evetments to a certain extent as 

a matter of records • However, he denies the allegation that the 

Respondents have not acted !.jpon the judgement ard orders passed by 

the Hon'ble Tribunal dated 2.3.2000 in O.A. No. 82/2000 
an1 respectfully states that till the pionouncement of judgement 
and order dated 2.3.2000  in respect of the aforesaid O.A. the 

policy of Gcivt. of India in respect of appointment of employees 

against the sanctioned vacancies for the purpose of census works 

for the given period was different. Accordingly an receipt of the 
aforesaid judgernent and order the matter was taken up with the 

appropriate authority in the Ministry of Home Affairs, since no 

posts were sanctioned for the census works 2001 till such time. 

Whereby some clarifications were issued by the Hon'ble Tribunal 
with a direction to implement the judgement and order dated 

2.3.2000 passed in 0.A. 4O.82/2K with.tn two months from the date 

of receipt of the aforesaid order dated 

• It ispertent to meit ion here that by the time policy of 

Govt. of India in respect of appointment of employees for the census 

has been changed and all DIrectors of Census Opextttions have been 

intimatedvide letter No.12011/4/2000Ad.IV dated 14.02.2000 and 

N0.12011/3/2000Ad.IV dated' 14.02 .2000 which were received in the 

Office of :the Director of Census. Manipur,Imphal after the passing 

of the aforesaid orders for which the same could not be placed 

before the Hon h].e Tribunal at the time of passing the aforesaid 

orders. 	 . 

Photostat true copies of the aforesaid 

letters dated 14-02.2000 are annexed 

herewith ard. marked as ANNEXURE-.R& R2  

respectively hereof. 

ccntd ..3/- 
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Thus the aforesaid orders came into being which Jeopardises the policy 

decision of Govt. of India. Uncer this backdrop finding no way out the 
Respondents have filed a Review Application to review the Jud gement 

and order dated 2 • 3.2000 passed in O.A. No. 82/2K which has been duly 
registered and numbered as R.A. No. 12/2000. 

6 • That as regards the contents of paragraph 3 of the C.P. this 
deponent respectfully 5tatesthat in view of the aforesaid policy 
decision of the Govt. of India the posts sanctioned for census of India 
2001 and the resultant vacancies caused in group C & D categories due 

to promotion to the higher grades are to be filled up only by promotion 

or on deputation basis in accordance with the provisions of Recruitment 
Rule. In the circumatances the Census Directorate including the Dire- 
ctoráte of Census Operations • Manipur were further stricti y directed 
that direct recruitment from open market should not be made in any 
case for the above posts. In this respect the Govt. of India in addi.. 
tion to the aforesaid letters dated 14-02-2000 have issudd letter 
No.12011/4/2000.Ad.IV(pt) dated 25.9.2000. 

A photostat true copy of the aforesaid 
iftter dated 25.9.2000 is annexed herewith 

and marked as ANNEXURE - R hereof. 

All the Dizectorates of Census Oreratjon have been made known that 

recruitment, of posts as optioned for Census of India 2001 and circulars 

inviting deputations were done in pursuance of the instructions issued 
by the Covt. of India time to'time in accordance with the changed policy. 

7. That as 'regards the contents of paragraph 4 of the C.P. this deponent 

respectfully states that under the present policy of the Govt. of India 
the short term vacancies sanctioned for 2001 census and vacancies caused 
by promotions are mandat°rily be filled up either by promotion or by 

transfer on deputation basis and several instructions for wide pli.. 

city invitiig applications for appointment on deputation basis have been 
issuee by the Govt. of India. To wit the letter No.12011/2/2000...Ad.Iv 
dated 16.5.2000 may be referred to hereo 

cort d. . 4/.. 
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A photostat true copy ofthe aforesaid 

letter dated 16..2000 is annexed 

he rew ith and marked as ANNEXURE 4  

herOf. 

As stated earlier, the promotions given to the regular census 
employees in respert of the posts created 'for Census of India,2001 

were in compliance to the 0ovt. óf India's instructions. Likewise& 

circular issued by this Directorate inviting deputations to the 

subsequent vacancies were also in accordance with the instructions 

issued by the Govt. of India. Be it further stated that no direct 

reruitmeflt from the open market has been made in case for the 

ceus of India 2001 temporary post or for any regular vacancies 

Sinm the order dated 2.3.2000 passed by the Hon 'ble TribUfll. 

8. That as regards the contents of paragraph S of the C • p•  this 

deponent respectfully states that the categories in thegrade of 

Group'C' poses lying vacant at the disposal of the Directorate of 

Census O1e rations.Manipur are the resultant 
vacancies arising out 

of promotions given to 2001 Census posts created uptO 28.02.2001. 

As per changed policy these posts are mandat•°rily required to be 

filled up by way of transfer on deputation as stated in the foreu. 

going paragraphs. 

peihaps it will be not Out of place to mention here that the 

Govt. of Indiahave taken the aforesaid new policy decision with 

a view to - 

avoid further complications at the time of termination of 

census employees as had been experienced in the past which 

also resulted in multiplication of litigations creating 

serious administrative inconvesiences and 

minimise economic burden in the ptblIc xcheqor. 

9. That as regards the contents of paragraph 6 of the C.P. this 

deponent does not make any comments. 

10. That as regards the contents of paragraph 7 of the .P, this 

deponent respectfully states that promotions given to the regular 

census employees against the tempOrarY posts created for the census 

of India,2001 for a periOd upto 28.02.2001 and clrculars inviting 
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deputation for subsequent vacancies arising out of the above promotion 

were in accordance with the Govt. of India changed policy. AS such it 

may respectfully be submitted that this deponent, for that matter 1  the 

spondents have not violated the Judgemerit anierder dated • 2 • 3 • 2000 
passed. in 0.A.No82/2000 in any manner. Nor theze is 

on the part of the Ispondentg in respect of compliance of the aforesaid 
judgenent and orders, hzever, it is the policy of Govt. of India which 

has placed embargo in fresh ernploymañt from the open market for the 

Census of India 2001 which is beyond the control of the cspondents. 

11 • That the statements made in paragraphs of this Affidavit are true 

to the best of my knowléde and belief and these hay) been made in 
paragraphs are true to the best of my information which have been derived 
from the records and the rests are humble submission before the Hon'ble 

'Driiunal, AND I sign this zfffidavit this the 	/7A day of 	rU2'v.-y 20(2 / 

/4AA/ 	 i4 

Identified by 	 : The deponent here has solemnly affizned 

and declared before me who: has been iden. 

tified by Shri I' OkJI 

Advocate. 	 this ehe /'74day of ft&i-4 ,  ocf 

A!VOCTE 

0.. 
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IRT T 1TT 	r Tmkitr 
V ) 	' 	OFFICE OF THU REGISTRAR GENERAL, INDIA 

fY,Ikik 2/TC, Mansingh_Q 
New Delhi, the 	 14.02.2000 

To, 
1ll DCOs, 

Subject 	Filling up the post sanctioned for Census of 
India-2 00 1. 

Sir, 

I am directed to say that a number of posts have been 
sanctioned for Census of India-2001. These posts are required 
to be filled in as early as possible. As you are aware all the 
Group 'C' posts sanctionr.d for the above Census and the 
vacancies caused in Group 'C' and 'D' categories due to 
promotion inhigher grades are to be filledby DC0s and the 
posts coming under Croup'A' and 'B' are to be filledby this 
office. You are requested to ensure that the-posts avai1able 
for Census of India - 2001 in Group 'C' and 'D' are filled 
in only either by promotion or on deputation basis in 
• accordanceIth the provisions of Recruitment Rules irect 
recruitment from open market is not to be made in any case for 
the aboveposts A suggested model 'order' for promotions 
against above mentioned posts is enclosed, which may be used 
with suitable need based modifications. 

If some of the officials appointed against Census of 
India - 2001 posts have to be regularised later, on 

\J'availability of long-term vacancies due to retirement etc, 
separate orders for their regularisation must he issued. 

- 	 So far as Group 'B' posts are concerned you are 
requested to send by 25th February'2000 the A.C.R. dossiers for 

-f 	j- 	- 	last 5 years, vigilance clearance and seniority list of the 
4v\2eeder grades of each category of Group 'B' posts to enable us 

to process the cases for their promotions. Where eligible 
persons are not available • for promotion against Group 'B' 

- 	 posts, action to fill u 	the post on deputation may he 
-Li 	initiated by the directorate. Action taken in this regard be 

	

CIA 	communicated to ORGI. 	 - 	 -. 

All posts, to be filled in by deputation may be 
advertised in leading newspapers and Employment News, through 
DAVp, in addition to circular to Govt. of India and State Govt. 
offices etc. 

Yours faithfully, 

(M. R. Sinqh) 
- 	 S 	 ;ecre La i'y to the Coy t . of.  - J.mfl a 



OFFICE ORDER 

N 
The 	following 	( Name of lower post 
	

in 	the 

Directorate of Censu Operations, 	 are 

promoted to the post of (Name of higher post ) on regular 

basis in temporary capacity with effect from the date they take 

charge of the post until 28.02.2001 or till further orders 

whichever is earlier 

(Name of officials being promoted 
 
 
 

The above promotion has been mpde against the purely 

temporary posts 	sanctioned for Census 	of India 	- 2001/ 

resultant vacancies 	caused by promotions against posts 

sanctioned or Census of India - 2001, and this promotion will 

continue only upto their sanctioned period. The above 

promotion order shall not bestow upon the afore mentioned 

officials any claim for reular promotion against long term 

vacancies or core posts. 

The above officials shall automatically stand reverted 

as (Name of lower post ) on the expiry of the above 

referred date(s) even if no separate order for reversion is 

issued. 

DD/AD of Census Opertions 
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/
OF INDIA 

MINIsy OF HOME APFMRs/(JRm MANTt4rJyA .:: -•- 	 •-- 

OFFICE 	 REGISTRAR  

2/A Mansingh Road 

o 	 ft, - fkqtT 	 14.2.2000 
New 	 the  

To 

All DCOs 

Subject: Ad hoc appointments. 

Madam/Sir, 

I. am directed to refer to our letter of even number 

dated 20.1.2000 and subsequent discussions in DCOs Conference 

during February 3-5, 2000 on the above subject and clarify 

that ad hoc appointments from open market are totally banned. 

Any viplation of this instruction will be viewed seriously. 

DCOs are requested to ensure that no ad hoc 

appointments are made from open market against any long term 

or short term vacancy due to any reason whatsoever. Detailed 

\ guidelines for filling up of posts sanctioned for Census of 
-" 	India, 2001 are being sent separately 	You are requested to 

- 	acknowledge the receipt of this 1eter. 

Yours faithfully, 

Joint Registrar General, India 
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Ref. No.: 
No.1201 114/2000-Ad. I V)( l't.) 

Scjlcinher Jc, 2000. 
Date: 

to, 

All the I)COs. 

r j  

Subject:- 	Filling UI) of the posts sanctioned for Census of India 2001. 

Si i/1\Iadani, 

I am (IiFecicd to refer to this Office letter of,  even iiiimhcr dated 

4.2.200() where in DCOs were advised that Group 'C' and 'I)' posts 

sa uct ioiietl for Census of,  lii d hi 2001 or res tillan t vacancies ca used in gm up 'C' 

and 'I)' (lUe to I)rOHlOtioll SIIOUI(l be filled Ut) only by 1)rOmotion or deputation. 

But instances have come to the notice of this Office that sonic hCO&atei,:ying 

to liii up abovemuitjoiicd Var.. mncits b) dii cit icuui(mcnt or on daily wages 

Such actions by DCOs arc high irregular and have been viewed by the 

Registrar General, India very seriuusiy .  

2. 	All DCOs are requested to confirm. that 110 recruitniemit has been mmmdc 
-- 

•'t 1 ' 	 by thiciii in violation of' abOve mentiomied guidelines. Their reply should reach 

lie ii udersigned by 6 Oct her, 2000, 

. 	 Yours faithfully, 

(,Ja 	e, Pta) 
Jt. Icgisti'ar (;eiiei:iI, I midia. 

/) 



I • U 

Td,am ; 

f'ff'11. 12011/2/2000-Ad.IV 
w'r rin 

- 	
' 

  

11, U1UTT 
F1O?,th AF1?ATrS/(,pI(I II%NTnALAyA 

c Tg- 	( 	1'119r 01:1 -1 Cli OF TILE !tEGJSJ'RAJ GINEJ,u INDIA 

PF1', PTIIT/A, Mansingh Road, 
16.05.2000 

 

\ 

To, 

 

All DCOs, 

Filling up of the posts on depuatjori basis-reg. 

Sir/IIadam, 

It is observed that niany Directorates are not 
following instructions and procedures laid down for sending 
proposals for filling up the posts 

on deputation basis. it 
is reiterated that wide publicity may be given while inviting 
applications for appointment on deputation basis. A minimum 
time of 6 weeks from the date of publication in Employment 

Newsmay be given for receipt of applications and adequate 
fforts may be made to obtain CR dossiers and vigilance 

clearance of outside candidates 
V I 

Proposals sent to us should be complete 
I respects and should include details as indicated 

• tA 	letter No. 3501 8/4/2000-Ad.IV d. 16.02.2000. 	This 
facilitate timely disposal of cases. 

Yours faithfully, 

• 	) 

• 	
I 

(M. R. Singh) 
Under Secretary to the Govt. of India 

in all 
in our 
would 


